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CENTRAL AOMINISTRATIVE TMIBtJRL 
BANGALORE BENCH 

Coa.arcial Complex(80A) 
Indiransn 
Banqalere - 560 038 

O.t.d $ 2 1 SEPI988 

APPLICATION NOS. 96_to_963  & 10 	13(F) 

A-gol__ents 	 fle8DOe! 

Shri N.S. ,Noaesh & 10 Or. 	 U/s 	The Secretary, P1/c Defence, New Delhi & 9 Or. 

To 

1. Shri N.S. Namoah 	 S. Shri 0. Majan 

No. 7 'C' Street 	 Sit. No. 79  Survey N.. 136/30  
Dobba spat, Va.anthenagar 	 Inc... Tax Layout 

Banqulere - 560 052 	 Arabic Celles Pt 
kadwjendanaballi , Bangsicrs - 560 045 

.2. Shri Nauichander 
Na. 5 9  Yslla.,an Koil Street 	 9, StIVL Irudays S.lvam 
let Cross, Ulsoer 	 T/64, Neanss Line 
angalors 550 008 	 M.E.G. & Centi's 

Ban9alors - 560 042 
3, Shri Vinkatachala 

77, nactam.a ce.poun 	 10. Shri Ravi Ktaar 
Opp i K.P.G. Stores 	 No. 15,'fl*yappa Read 
3rd Main Read 	 .• 	 Frazar Tiwn 
Sangenahalli 	 flanpiare - 560 005 

8eflqiore'-560 032 
H 	 . 	 . 	 11. ShriCluaalai 

.4. Shri P. Dayslan 	 •• 	 3ayenthi &iildLn 
No. 10, '0' Street 	 Vera., 8analsrs - 560 033 
16th Cress, Uleacr 
Banqélar. u 560 006 	 12. Shri M.S. Anendaramu . . 

Adv.cste 

. Shri L.qanathari 	 . 	 125, Cubbonpet Main Road 

C/e Shri M. Shnauga* 	 . 	 Benqaler. 560 002 

. 390  Mahal*ehei Layout 
RejejInager 	 . 	. 13. The Sear.tezy 
Barsalere - 560 010 	 Ministry.? Defence 

S.*jth Bleak 
6. Shri A. Seleaan 	 New DelhI 110 011 

985, Chikkananjund*ppa Cress 
• 	. 	P.S. Palyas, LS. Nagar Pest 	 14. The Chi.f Enqina.r 

Kasanahalli, $enqaisre 	 Military Engineering Service 
Madras Zen. 

7, Shri K. Cepinathan 	. 	 Islands Ground 
No. 1 1, 5th Crass, Gupta Layout 	. 	Madtas - 600 009 
Ulsoor 
Bangalere-560 008 S... 

- 



a 

I 

20. Shri B. 3Sya Kunar 
Cheskider 
Office or the Garrison En.in.er  

(Berth) 
langaisre - 560 042 

21. Shri Shaniaeapp 
Ch.wkidsr 
Office .f the Garrison £ninoor 

(Berth) 
Bangal.re' 560042 

22, Shri 8, Pljniraj 
Chowkidar 
Office or, the Garrison Enlnssr 

(Berth) 
Pangaisre - 560 042 

23. Shri B. ~asudova Ba, 
Central ó.ut. Stng Counsel 
High Csuit Building 
Banqalerd - 560 001 
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The C.maender Work$ (vigthssr 
Iilitary Engineering Service 
Dickene.rs Road 
Bongaisre - 560 042 

The knack Stores Officer 
Office of the B.S.C. (S.uth) 
N.. 5$, Richa.nd Road 
wgslsrs-5SO 025 

Shri V. Subramaniac 
$azdoor 
Office at the C.rri.on £n;insor(South) 
tSoOo (S.uth) 
Bangaler. - 560 042 

Shri G.palskriePinz 
Razdoor 
Office of the Garrison £ninser(S.uth) 
Oengal.r. - 560 045 

The Garrison Engineer (North) 
1/61, Roan.. Line 
Bengaisre - 560 042 

Subact $ SENDING COPIES OF ORDER PASSED PY THE BENCH 

Pleas, find hsr.i.ith enclosed copy of OROCR passed by thi i Tribunal in the 

above said applications on 13-9-88. 

F  

110 RIM 

im-11, I ~ 
Encl t As obey 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

B A NC A LOR E 

DATED THIS THE 13TH DAY 01 SEPTEMBER, 1988 

f Hon'ble Shri Justice K.S. Puttasuamy, Vice-Chairnan 
Present: 1 	 and 

- j Hon'ble ShriL.H.A. Rego, Member (A) 

APPLICATION NOS, 956 TO 963 AND .1031 TO 1233/ 

1•  Shri N.S. Ramesh, 
5/0 Shri N. Subramaniam, 
Aged about 32 years. 

Shri Navichander, 
S/o Shri M. Govindarai t  
Aged about 24 years, 

Shri Venkatachala, 
S/o Shri V. 'Jenkatappa, 
Aged about 28 years. 

Shri P. Dayalan, 
S/o Shri Ponnurangam K, 
Aged about 29 years. 

Shri Loganathafl, 
S/o Shri Magalingam, 
Aged about 29 years. 

Shri A. Soloman, 
5/0 Shri A. Anthony, 
Aged about 22 years. 

Shri K. Gopinathan, 
S/o Shri Krishnan Nair, K, 
Aged about 31 years. 

B. Shri D. Rajan, 
S/o Shri S.C. Dass, 	 .... Applicants in 

Aged about 28 years. 	 A. Nos.956 to 
963/88 

( All the above mentioned applicants 
are working as Choukidars, in the 
0/o the Garrison Engineer (South), 
Bangalore 

ONS 

Selvam, 
So Shri A. Savari Muthu, 

\ 	\ mj or. 

:,.4j'iri Ravi Kurnar 
_' 	/o Shri SundarRajan, 

\ 	 ged about 24 years. 

Shri Elurnalai, 	
- 	 Applicants in 

Sb Shri Chinna, 	 ... 	A.No$. 1031 to 

Aged about 26 years. 	 1033/1988 

(Applicants in Sl.No.9 to 11 are working 
as Choukidars in the 0/0 the Garrison 
Engineer, (North), Banga].ore) 

(Shri M.S. Ananda Ramu, Advocate) 
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of the applicants for regularisatiOn and  p 
	appropriate 

orders as the circumstances so justify in a h case0 

Shri N. Vasudeva Rao, learned Additional Central 

Government Standing Counsel appearing for the respondents 

contendsthat the applicants were not entit]ied to regulari—

sation in terms of the Order/ON of the Government made on 

7.5.1985. 

On 7.5.1985 the Government had issud an Order/Oil 

directing its subordinates to the regularis6 the service 

of those working as on that date, and the srne, which is 

material reads thus— 

"The uniarsigned is directed to say tht 

services of casual workers may be regLi.- 

larised in Group '0' posts in various 

ilinistries Departments etc. Subject t 

certain conditions, in terms of the general 

instructions issued by this Departmen1t. 

One of these conditions is that the csual 

workers concerned should have been rebruited 

through the employment exchane, spon ored 

by the employment exchange being a basic and 

essentLal conditions for recruitment under 

the Govt. It has re?eatedly been brought to 

the notice of the various administrative 

authorities that recruitment of casual workers 

should always to be made through the employment 

exchange. It has, however, come to the notice 

of the Department that in certain caes these 

instructions were contra casual workers were 

recruited otherwise than throu dh the employment 

exchange . Thouh these persOns, ma have been 

continued as casual workers for number of years, 

they are not eligible for regular appointment 

and their services may be terminated anytime. 
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Having regard to the fact that casual workers 

belong to the weaLer section of the society 

and termination of their services will, cause 

undue hardship to them, it has been decided, 

as a one time measure, in consultation with 

DGE&T that casual workers recruitment before 

the issue of these instructions may be con-

sidered for regular appointment in Group 'D' 

posts in terms of the general instructions, 

even if they were recruited otherwise than 

than through employment exchange, provided 

they are,-eligible for regular appointment in 

all other respects. 

2. It is once again reiterated that no 

appointment of casual workers should be made 

in future otherwise that through the employ-

ment exchange. If any deviation in this re-

gard is committed, responsibility should be 

fixed and appropriate departmental action 

taken against the official concerned." 

While the applicants claim that they fall within the parameters 

of this OI'l, the respondents claim that they do not. 

S. But, the respondents do not dispute that so far 

the competent authority in the case of the applicants had 

not examined their cases with reference to the same with 

due regard to the facts and circumstances of each case and 

d not made his orders one way or the other at all. We 

hardly say that this must first be done by the compe-

t authority. Without that being done by the competent 

hority, we cannot embark on that inquiry. Even other iise,. 

we do not consider it proper to do so, without insisting on 

the competent authority first doing the same. On this view, 

I
we only consider it proper to insist on the authority to do 

the same first leaving ooen all other questions. 



Some of the applicants had been uorking off and 

on from 1982 and onwards. We have earlier notliced that 

all the applicants had been terminated from 1dL6.1 988. 

Before the Competent authority considers the chases of the 

applicants for regularisation, we do not cons1.der it pro-

per to take exception to their terminations o grant them 

any backuages or any other reliefs. 

Whether there are vacancies
.againsi which all 

or any of the applicants can be accommodated 	not, has 

necessarily to be examined and decided by the authorities 

themselves. But, if there are vacancies then, it is for 

the authorities to examine the same with due egard to the 

length of service of the applicants and accorn odate all 

or any of them even before considering their ases for 

re;'jlarjsatjon. We do hope and trust that th y will do so. 

In the liht 	of our above djscussi n, we direct 

the Union of India and its subordinate officers to consider 

the cases of the applicants for regularisaio in terms of 

Ordar/01 dated 7.5.1985 of the tovernment of India and all 

other orders referred to therein with due rag rd to the 

facts and circumstances of each case and pass such orders 

as are 

Ne_ 

found necessary in each case with expedition, 

L11 

But, 

'-'-' 
that also, the authorities shall mt 	 ake efforts 

.1 	 t*abj1jtate 
:! 

all or any of them on any ad hoc basis 

aaurst vacancies that exist or arise 	(with d a regard to 

of service). 

? 	
: 

TRUE COP' 12. 	Appljcajons are disposed of in the above terms. 

But, in the circumstances of the cases, we direct 
the parties 

to bear their own costs. 

'I 

CER 

V ICECHAIR~A 1 'r' EMBER 
v 	 c7 (A) 



REGISTERED 

CENTRAL ADMINISTRATIVE TRIBWAL 
BANCALORE BENCH 

Commercial Complex. (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated 21 S E P 1988 

APPLICATION NO.5 

W.P. NO. 

H 	Applióant(s) 

Shri J. Albert Sagayeraj & 4 Ore 
To 

954 to 968 	
Jee(r) 

Respondent () 
V/s 	The Secretary, M/. Defence & 3 Ore 

1. Shri 3. Albert Sageyaraj 7. The 	Secretary 
37, 'H' Colony, 1.t Stage Ministry of Defence 

let Cross, Indiranager South Block 
Bangalore.— 560 038 New Delhi - 110 021 

2. Shri 3eyän 	. 	 . 	
. S. The Chief £nginae 

30thi Villa 	 . Militery Engineering Service 
%hind Tin rectory Madras Zone 
Doorvaninagar 	 . Islande Ground 
Bangalore - 550 01 Madras - 600 009 

3. Shri Nanj.unath 	. 
9. The Commander Works Engineer 

No. 16, '0' 3rd Street 	. 
. Militiry Engineering 	Service 

3oughpalyem, Ulsoor Dickenson Road 
Bangalore 	so ona Bangalore - 560 042 

4. Shri Dinah 8abu 10. The Barrack Storel 01'ficer 
• 3othivilla Office of the B.S.O. (South) 

Behind Tin rectory No. 58, Richmond Road 
Doorvaninagar 	. Bangalore - 560 025 
Bangalore - 580 016 

. 11. Shri M. Vasudeva RAo 
5. Shri Alegursamy 	. C9ntrAl Govt. Stng Counsel 

58, Richmond goad High Court Buildings 
Barrack Store Office 	 . 

. BE.ngalOre - 560 001 
• Bangalore - 560 025 

6. Shri M.S. Anandaramu 
• Advocate 

128; Cubbonpet 
• Bangalore - 560 002 

Subject : 	SENDING COPIES OF ORDER PASSED BY THE B LNC 

Please find enclosed herewith the copy of CRDER/1 fJRcj 

passed by this Tribunal in the above said ann1irf4 -n(1 

VEE~PUTY REGISTRAR 
Encl 	As above 
	 I 	. 	

(JUDICIAL) 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE 

DATED THIS THE 13TH DAY OF SEPTEMBER, 1988 

Hon' ble Shri Justice K.S. Puttasuamy, Vice-Chairman 
Prèsent:t 	 and 

I Hon'ble Shri L.H.A. Rego, Member (A) 

APPLICATION NOS. 964 TO 968/1988 

1. Shri J. Albert Sagaya'q.j1  

SI0 Shri E.R. John, 
Aged about 21 years, 
Choukidar, 0/c the Garrison 
Engineer, (South)Bangalora. 

Shri Jayan, 
s/o Shri Menon, 
Aged. about 21 years, 
Choukidar, 0/0 the Garrison-
Engineer, (South), Bangalore. 

Shri Manjunath, 
S/o Shri P.M. Shankar Rao, 
Aged about 21 years, 
Choukidar 0/a the Garrison-
Engineer South), Bangalore. 

4. Shri Girish Babu, 
S/c Shri Bhaskaran, 
Aed about 23 years, 
Chowkjcjar 0/c the Garrison-
Engineer South), Bangalore. 

S. Shri Alagursuamy 
S/a Ponnusamy, 
Aged about 21 years, 
Choukidar 0/0 the Garrison-
Engineer South), Bangalore. 

(Shri M.S. Anandaramu, Advocate) 

V. 

1. The Union of India 
rep. by the Secretary, 

Defence, 

e Chief Engineer, Madras- 
19 
	

ië, Islands Grounds, 
1ras. 

e Commander, Jorks Engineer, 
ilitary Engineering Services, 
ickenson Road, Bangalore-42. 

- 

9000 Applicants in 
A.Nos.964 to968. 
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The Barrack Stores Officer, 
0/0 the B.S.O. 9South), 
No.53, Richmond Road, 
Banalore. 

Shri V. Subramaniam, 
Mazdoor, 0/o tre B.S .0. (South), 
Garrison Engineer (South), 
Banalore. 

Shri Gopalakrishna, 
Mazdoor, 0/0 the B/R Centra, 
Garrison Engineer,(South) 
Bangalore. 	 .... Respondents. 

(Shri M. Vasudava Rao, C.G.A.S.C.) 

These applications having come up for heariag to-day, 

Vice-Chairman made the following' S 

ORDER 

Applicants by Shri Pi.S. Ananda Rarnu, Respondents 1 to 4 

by Shri M. Vasudeva Rao. 

Shri Ananda Rarnu Piles a memo.prayingror permission 

to delete Respondents 5 and 6. Permission souht for is granted, 

Delete Respondents  5 and 6. 

In these applications, made under Secion 19 of the 

Administrative Tribunals Act, 1985, these app1icar,ts had cha-

llenged their respective terminations on diverse grounds. As 

these are diferent from A.Nos. 956 to 963/98 they have been 

seperated and dealt by this order. 

, •;;; 
,- 

TR 
B 

4. Shrj. Ananda Ramu files a lemo prayin for permission 

thdrawing these applications with liberty reserved to 

a approach the authorities in the firstinstnce and 

pproach this Iribunal if that becomes ncessary. Shri 

opposes the prayer of the applicants, 9ut we consider it 

proper to grant this request of the applicants. We, therefore, 
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accord our permission to the request of the applicants and 

dismiss these applications as withdrawn by them for tne 

H reasons stated by them. But in. the circumstances of the 

-cases, we direct the parties to bear their own costs. 

I 	
/ 

ist 	 SU Sa 
. 	

V 

IIEMBER (A) 	' 

TRUE COPY 
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CERtL Th1TVE BUL-
BNGAL0fi.0 BENi 

cojal. Comp1ex(BO) 

(. 	
Indtanagar 
Iangalore — 560 038 

Dateá V 8 JUN 1989 
CONTEMPT 

PETITION (CIVIL4pPLICATI0N NO (a) 	16 to 26 	 1 89 
TN A.NOS. 956 to 963 & 1031 to 1033/88(F) 
W.P.NO (s) 	 0 

Respondent (s) 

	

V/s 	The Secretary, P1/c Defence, New Delhi & 3-Ore 

12, Shri M.S. Anandaramu 
Advocate 
128, Cubbonpet Main Road 

• 0 	
• Bangalore — 560 002 

	

0 	 13.. The Secretary 
- •Ninietry of Defence 0 

0 	 New Delhi — 110 011 

14. The Chief Engineer,  
Military Engineering Servje 
Madras Zone 

0 	

0 	 lalande Ground 
Madrae - 600 009 

0 	 15. The Commander Works Engineer 
Military Engineering Service 
Dickenion Road 
Bangalore — 560 042 

The Berracic Stores Officer 
Office of the B.S 0. (South) 
No. 589  Richmond Road 
Bangalore — 560 025 	0 	 0 

Shri P1. Vasudeva Rac 
Central Govt. Stng Couneel 
High Court Building 
Bangalore 	560 001 0 

pUa,t (sJ 

Shri N.S. Ramesh & 10 Ors 

To 

Shri N.S. Ramesh 

'Shri Navichander 

3 	Shri ,Venkatechala 

0  Shri P. Dayelen 

Shri Loganathan 

Shri A. Solomán 

79 Shri K .Gopinathan-

8. Shri 0. Rajan 

9, Shri Irudaya Seivam 

Shri Ravi Kumar 

Shri Eluinalal 

(Si Nos. I to 11 

C/o Shri M.S. Anandaramu 
Advocate 
128, Cubbonpet Plain Road 
Bangalore — 560 002) 

/S'ubject : SENDING COPIES OF ORDER ASSED BY THE BENCH 

Please find encjaged herewith a copy o? 
passed by this 	 in the abo 
	ORDERP,jMW/W0=gW8RUM 

ve Bai pp1o(a) on 	1-6.89 

0 

0 	 otptrry REGISTRAR 
(3UbIcI) 
II 	ii 



CENTRAL ADMINISTRATIVE TI&BUNAL BANGALORE. 

DATED THIS TilE 1st DAY OF JtJNE1989 

PRESENT: .4.. 

Hon'ble  Mr.JusticeK.S.Puttaswamy, 	 .. Vice-Chairmah.. 

And 

Hon'ble Mr.L.H.A.Rego, .. Member(A).. 

CONTEMPT PETITION NOS.16 TO 26. OF 1989 .• 	
• 	

H 

- 	 in 

APPLICATION NOS.956 TO 963 AND 1031 TO 1033 OF 1988 

N.S.Ramesh, 
• S/o N.Subramaniam, 

Aged about 32 years. 

 Navichander, 
S/o M.Govindaraj, 

• Aged about 24 years, 

3, Venkatachala, 
S/o V.Venkatappa,:± 
Aged about 28 years, 

 P.Dayalan,. 
• S/o Ponnurangam,K. 

Aged abput 29 years. 

 Loganathan, 
Sb 	Shri Magalingam, 
Aged about 29 years, 

 . A.Soloman, 
• S/o A.Anthony, 

• Aged about 22 years. 

 K.Gopinathan, S  

S/a Sri Krishna Nair,K. 
- Aged about 31 years. 

8. D.Rajan, 
S/o Shri S.C.Dass, 
Aged about 28 years, 
S1.Nos.1 to 8 are working as 
Chowkidars in the office of the 
Garrison Engineer (South)Bangalore. 

 Irudaya Selvarn, 
S/o A.Savari Muthu, 
Major. 

 Ravi Kumar, 
• S/o Sundar Rajan, 

Aged about 24 years. 

II. Elumalai, 	• 	• 
• S/O Chinna, 

Aged about 26 years. 

S1.Nos. 9 to 11 are working S  

• as Chowkidars in the office of the 
Garrison Engineer(Nor€h) Bangalore. 

It .. Petitioners. 
• (By Sri M.S.Anandaramu,Advocate) 	•• - 

V. ; 



Respondents. 

ng  Counsel). 

I 	

'he 	fifflf Ind].a, represented 
by the Secretary, H/o DefenceNew Delhi. IIT The Chief Engineer, Madras Zone, 
Islands Ground, Madras. 

The Commander, Works Engineer, 
Military. Engineering Services, 
Dickenson Road, Bangalore. 

The Barrack Stores Officer, 
OIo the B.S.O (South), No.58, 
Richmond Road, Bangalore. 

(By Sri M.Vasudeva Rao, Additional Central Govt.Stand 

These petitions having come up for hearing this day, Hon'.ble 

Vice-Chairman made the following: 

ORDER 

Petitioners by' Sri M.S.Anandaramu. Respondents by Sri M.Vasud'va 

Rao, Additional Central Government Standing Counsel. 

In these petitions made under Section 17 of the Administrative 

Tribunals Act,1985 and the Contempt of Courts Act,171, the peti-

tioners have moved us to punish the respondents for noni-implementation 

of an order made by us on 13-9-1.988 in Application Ns. 956 to 963 

and 1031 to 1033 of 1988. 

In our order we directed the respondents to consider the 

ses of the applicants/petitioners for regularisatiqn in terms of 

/ 
Ir 

p XW 

at the respondents have complied with our order in 1 

and therefore, these contempt of court proceedings 

TFUE COPY 

/OM dated 7-5-1985 of Government of India. Sri 
11 
Ar us separate but identical orderstdoom made b 

:1i
o 

Jity on 26-5-1989 in favour of each of the peti 

him on regular basis. On the basis of this orde] 

ao has placed 

the competent 

Loner appoint-

Sri 4Zao urges 

ter and spirit 

dropped. Sri 

Anandaramu who has perused the orders made by the comptent authority 

does not rightly dispute this position. From this it is clear that 

the respondents have complied with our order' in lettr and spirit. 

If that is so, then these contempt of court proceedings are liable 

to be dropped. We, therefore, drop these contempt of c 

But, in the circumstances of the cases, we direct 

bear 
- 	

their own costs.  

#Mpt~TY NIGISTOkAR (OrX8_- 	 A_ 

CENTRAL AbMIMSTRATIVEITRIBUN.' ) * VICE-AIRMAN)- 

proceedings. 

parties to 

Ij- 


